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~ Applicant bg Mr.P.A Prabhakaran,
Respondants by Mr,S.S.Karkera for Mr,P.M.
pradhaﬂ. ' ' : c .

2, In this QA the applicants are
sesking appointments as LDC in the Office
of Income tax Appellate Tribunal, Mumbai,

" Today the learned counsel for the respondents

brings to our notice that offer of appointment
to Applicants No, 2 to 5 has been given for
appointment .on adhoc basis and tenders

copies of offer of appointment given to
Applicants No, 2 to 5. The learned. counsel

‘Por tha applicants states that in vieuw of

this offer of appointment, the 0A, is not
pressed., It is also brought to our notice
that the first applicant has since joined
the New India Insurance Company and hence
,s8he is not interested in'the offer of
axpointment. For the above reasons the
OA, is disposed of as not pressed,
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